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Title: Regarding anonymous telephone calls and abusive SMSs on Hon'ble Member's cell phone.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, I want to give an information.

Sir, I am receiving threat calls in my mobile since last evening. I received the first SMS at 1.25 p.m. Normally, I do not go through SMS received from
unknown phone numbers. Here in this message it was mentioned: "You will be killed in Delhi and your dead body will be taken to Kalighat". It is a
place where my Chief Minister resides. After that, it is also written that you are bastard's son. It is with me on my mobile and everything is there.

Then, a second SMS came asking me: " Why are you silent in spite of my intimation to you?" Then he accused me by telling something in a very
absurd wording which I cannot mention here due to prestige of the House. I tried to check it up before I talked with the Chief Minister of West
Bengal. She categorically made a tweet and held a Press Conference also in Kolkata. She also suggested me to place it on record on the floor of the
House.

Sir, I sent a counter SMS on that number and I found that he received it. After that he sent me two more SMS — one at 2.15 p.m. and another at
2.24 p.m. These two are also having a language which is dangerous in nature. I feel that they are so much ugly language that on national television,
these are shown with blank spaces.

One year ago, when I was badly ill and was on life and death battle, three thefts took place at my residence in Delhi itself. After that, I shifted to MS
Flats for security reasons. But I do not know what is going to happen now. Last time, the hon. Speaker and the Home Minister took major steps. But
these things are going on continuously. I do not know who this person is and from where these are coming but everything is there with me on
record. I would request you to direct the Home Minister to look into this matter...(Interruptions)

HON. DEPUTY SPEAKER: Now you listen to the Minister.
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HON. DEPUTY-SPEAKER: Mr. Minister, you may convey the feeling of the hon. Members to the hon. Home Minister.

MATTERS UNDER RULE 377+

HON. DEPUTY-SPEAKER: Hon. Members, Matters under Rule 377 shall be laid on the Table of the House. Members who have been permitted to
raise matters under Rule 377 today and are desirous of laying them may personally hand over the text of the matter at the Table of the House within
20 minutes. Only those matters shall be treated as laid for which the text of the matter has been received at the Table within stipulated time. The
rest will be treated as lapsed.



